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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINOIPAL BENCH
original Abplication No.1255 of 1998
New Delbhi, this the gth day of July., 1998

Hon’ble Mr. Justice, K.M.Agarwal, Chairman
Hon ble Mr. N. Sahu,yMember(Admnv)

shri- U.C.Mishra, s5/0 late shri R.B.Mishr&.
superintending Englneer, Appropriate
authority,: gth Floor, B-Wing, Janpath .
phawan, Janpath, New Delhi-110 001 —APPLICANT

{ByY -~ applicant in person)

versus
Union of India through

1. Secretary, Minizstry QF Urban affalrs:
& Employment, Niyman Rhawai,
New Delhi - 110 oot.

2. Secretafy, Union public Service
Commission, Dholpur House, Shah jahan
Road, New Delhi ~ 110 011. - RESPONDENMTS

By Agarwal, .Jd.

referring Lo Daragraph c.2.1tcYy of tne
consolidated instructions %or Depar tmental promotion
committee (in short “DPC™) issued by the Department
of Personnel & Training, the applicant submitted thét
for certaln hioken periods when his Annual
confidential Reports C(in  short ACRs] were not

written, the DPC was axpected to consider all
N

b

available material or ACRs for ei?%uating tha merits
of the_aﬁplicant for the wromoéiogéI pos b, That
having not been done, his neme could ﬁ&t be incladed
in the panel | Dfebar@d' ~on the hasis oy the

-

recommendations of the DPC. He Turthei- zubmitted

N

that_he filed twd representations on  9.5.1987  and

-

19.2.1998 but they were not replied by the
responderits and, therefore, he has filed the prasent

Original Application before the Tribunal.
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reply given on his representations, he shall be ét
liberty to approach the-Tribunal again. Accordingly,
. , &

this Original Application 1s dispoéed of.
: \
| h’ (K.M.Agarwal)
) - . Chairman
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Member (Admnwv)
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2. Irn  the facts and circumstances of the case,

wé‘are of the view that this Original Application can

he disposed of at . the admission stage itself by

“directing the respondents to decide the

representations dated 9.%.1997 and 19.2.1998 of the

applicant, by @& reasoned order, wilthin a pericd of
two months from the date of receipt of a copy of this

-

order. If the applicant is not satisfied with tLhe

t A




